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I THE ZENTEAL ADMIHISTRATIVE TEIBINAL, JAIPUR BENCH, JAIPUR.

—————y——

Date of Decizion: 16.1.95

0A 105 /93

M.D. Balani, R.N. Chaudhary,

R.L. Soni and N.L. Khandelwal eee Applicants.
V/s.

Union of India & Others «+s Respondents.

coRAM:

HON'RBLE Mr. GOPAL KRISHIIA, MEMEER (J).
HON'BIE M. OJP, SHARMA, MEMBEE (A).

For the Applicants ese SHRI K.S . SHARMA.
For the Respondents ees SHRI J.ID. SHARMA.

EER HONY'BLE MK, GOPAL FRISHNZ, MEMER ().
Applicants M.D. Balani, R.I. Chaudhary, R.L. 3oni and
N.L. Fhazndelwal have filed this applization u/s 19 of the
Adninistrative Tribunzls Act, 1985, praying that they be posted
in the 2Zccounts line by giving them IInd Time Bound Promoticn.
They have fgrther prayel that they should also be given the jobh
of responsibility in the Accounts line and that they should not
be disturbed from the Accounts line in the name of IInd Tina'
Boand Pronwtion on completion of 26 years of service, without
calling their options.
2. Y'e have heard the learnei counsel for the parties.l
3. ®he chorn of details, the case of the applicants is,
that they passed & dcpartmental examination and were posted as
aAccoantants by giving them specizal pay in lien bf higher cadre .
They were also given higher responsibilities and better skilled
job of aAccountants . while giving them first promotion on the
completion of 16 years of servizce. 3s a result of IInd Time
Bound Promction they were given zn opportunity to chodse betwesn
the Accounts line and the general line. But while giving the
IInd Time Bound Promotion on completion of 26 years of service
théy were pnot asked to exercise any ootinn by the respondents
and relisved for the general line, whi-h is against the

principleas of natural justice. The respondents hav=
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" categorically stated in their reply that the cffiscials promoted

to the next higher grade unler the Biennial Cadre Review Scheme

have the Circle transfer ligbility. The entire matter has since

been reconsidered and consequently applicants nos.l and 2 have

been posted as APM accounts. Applicant go.4 hais als> been
an ‘ ‘
posted aséﬁcdountant. These orders have been issied viide

annex ires R~1, R=2 and R=3. It haS also been stated that the
given '
Applicant Ho.3,shri R.L. 3oni, has been/assurance that he shall

“be posted as Accountant /APM Accounts against any such post

shortly in the Zircle. 1In the circamstances, the grievances
of the applicants have already been redressed and they 4o not
survive any longer.

4. This application, having become infructaous, is

dismissed. NO order as to <costs.
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( O.P. SHERMA ) ( GOPAL KRISHNA )
MEMBER (A) MEMBER (J)
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